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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL :

GUWAHATI BENCH : GUWAHATI.

1

L.

-

IN THE MATTER OF :

Exi

Original Application No. -] of 2000.

An application under section 19
of the Administrative Tribunal

Act, 1985.

Particul ars of the Applicant :

Sri Mxm Mrinal Kumar Choudhury, ~
Son of Nripendr;‘a Nar ayan Choudhury,
Resident of Guwghati, Bataghuli,Panjab

" post Office - Guwahati, in the

et oy v

Nt pon dira N
P jee

SV e

r—

Moz‘?m CL

2

. @
L Law

ari,

district of Kanrup, Assam., represented .

by Sri Nripendra Narayan Choudhury.

\ Particulars of the Respondents :

The Union of India,

Represented by the Secretary to the

. Govt. of .Indija, Ministry of Human

| (2)

Resggce Development, New Delhi.

The Commissioner,

Kendriya Vidyalaya Sargathan,

18 Institutional Area, New Delhi-110 O16.

contde.
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(3) The Assistant Commissioner,
Kendriya Vidgalaya Sangathan,

Rajgarh, Guwah zti.

(4) The Secretary,
Central B oard of Secondary Educstion,

Delhi.

(5) The Controller of Examinations,

Central Board of Secondary Education,
Delhi.

(6) The Principal,
Guwahati Public School,

Pangabari, Guwzhati - 781 022.

3e The particul ars _agasinst which the'application’

Nyt pamdra N M'ma am CALom OUM’\]W .

is mode

The applicstion is made for issuance of
Mandamus /direction for re-examingztion, scrutiny and
revualation of answer script in Sociel Science of
Roll No.3116996 of the applicant in All India Secondary
School Examination, 2000 held by Central Board of

Secondary Education, Delhi.

4e Jurisdiction of the Tribunal :

The applicant declares that the subject matter
in this applicstion is within the jurisdiction of this

Tribun ale

contd.
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Limitation

. The applicett declares that the application

is within the limitstion period prescribed under section

21 of the Administrative Tribunsl Act, 1985.

60
6(i)

6(ii)

6(iii)

‘.6(1\;)

- Becondary Education, Delhi.

That the epplicent states that he was 2
*candidste with Fool No.3110996, School No.5027

Facts of the case : . -

That the applicant is a citizen of Indiaz and

resident of Assam.

That the applicant states that he was a student
in Guwzati Public S;hool, Panjabsri, Guwshati -

781 022 of Carriculam of Central Board of

and Centre No.3579 of All India Secondary
School Examination 2000 conducted by the Central

\/Vf-up;z/r»o()zw | ng o Géaxﬂ%u.b,td—_

Board of Secondary Educetion, Delhi during

the month_of March 2000.

" That the applicant states that he appeared

in the subjects of English Course-A Code No.QOL,
¢ N " . .
HindW Course -A Ca¥de~002, Mathematics Code-04l,

Science with Practical Code - 086 and Social

Science Code - 087 in Marchg 2000 of All- India

Secondary School Examination, 2000.- '

A copy of the Admimsion Card for eegular
candidates is annexed herewith and marked
as AnneXxure - A

contd.
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Thot the applicant Ststes that he did well

in all subjects including Socisl Science Code

087 and the applicant did better in Social

Science, Code 087 in All India Secondary

School Examination 2000.

6(vi)  That the applicant states that the Controller

Code

(of examinations declered in June 2000 the

- result of the All-Indiaz Secondary Examination

2000 anc the épplicaat Securgd the marks as

follows and declared pass.

Subject

Marks obtained

Position

ool
002
04
086

087

6(vii)

. W
Eglish Course-A 090

‘Hindi Course-A 073
Mathematics 097.

Science with
Practical 075

Socisl Science oBé

“PR . Total
XXX 090
X XX 073
XXX 097
025 100
X XX 056

Grade
A
Ay
A

A

By,

A copy of marks sheet of the applicant in All
India Secondary School Examination 2000 is annexed

herewith and marked as Annexure -~ B.

That the applicant states that the applicant

did well in Social Science Subject and the

marks he secured 056 with positioneﬁiﬁrade B,

is beyond his expectation and therefore the

“applicant has genuine and bonafide doubt while

totalling the marks in the answer script of .

Social Sktence.

contd.
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6 (viii’)

6(ix)

" science and the Szid representation has not

" been disposed of till date.

6(x)

6(x1i)

. o~ :
| fore the respondents are bound to pa# ggmz‘maa

" That the applicant states thst he represented

b

-5 -

That the appliceant states that the "respondenté
have not properly scrutinised and examined

the answer script of Sociel Science and there-

l/ .
W recheck and retotal the examination of

Socizl Science. of the applicant.

. -

a representation 6n 19.6.2000 before the Con-
troller of Bxamination, Central Board of
Secondary Education, Delhi praying for recheck

and retotal the marks he Secured in social

~

A copy of representation dated 19.6.2000

Nk pism d ns \/\/Mdya/w @La%g‘L\AAJL7‘ |

representated by the applicent is annexed

herewith and marked as Annexure - C.

That the applicant states that the reSporidents

commitfed ill égality, arbitrary and violative
of principles of natural justice while checking

and totalling the marks Secured in answer script

N Y

of Social Sc,ien.ce_ of the applicant and therefore

the applicant has no alternative but to approech °

before this Hon'tle Tribunal.

That the applicant states that this Hon'bkle
Tribunal may be pleased to call for the records

of the answer script of Socisl Science Code 087

contd. *
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7 (i)

.7(11)

7(iii)

7 {iv)

| 7(v)'

~ Indias Secondary School Examination, 2000

-6 -
of the applicant and to recheck the entire
paper and also to give protection to the
applicant by declaring the result of the ALl
India Secondary School Examinatidn, 2000.

Grounds for relief with legal provisions :-

For that the applicant hes made a primafacie

case against the respondents.

For that the applicent has appeared in All

Bubjects including in Social Science in All

conducted by the Central Board of Secondary

Examination.

For that the applicant did well in Social

\NM[DXN\JM ~Nowagam Géoﬁf/vw?ﬁ

Science Code 087 and the respondents have not -
scrutinised the paper of the applicant thoroughly
and therefore the Said result is liable to be set -

3side.

For that the respondents are not sure about
the marks obteined by the applicant and there- ,
fore the result of the examination \may be set

aside and qu'aéhed. '

For that the respondents have not applied mind

properly in declaring the result of the All

" India Secondary Sch_ool Examination 2000 and

hence the same is liable to be set aside and -

quashed,

contd.
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7(vi)

7 (vii) |

7 (viii)

7(ix)

7(x)’

8.

script éf Social Science of .the applicant.

- eye of law.

-7 =

For that the actions of the respondents are

illegal, arbitrary and not sustainable in law.

For that the respondents have not properly

F
_examined and totalled the marks of the answer éﬁé

For that the respondents should have consxdered
favourably the rQSpnmﬁentatlon filed by the
applicant on 19.6.42000 and the same have not been
disposed of till date.

For that in any vi ew of the matter the action

of the respondents are not sustainablé‘in-tﬁe

For that respondents could not cite any addition

<
X
5
5
3
H
2
3

and just reason for their arbitrary action in

denying the claim of the applicaht.

Details of remedies exhausted

That the appliéant states that he has no other

alternative and other efficacious remedy than

~to file this spplication, representation thugh

papg proper channel was submitted on 19.6.2000

and the applicant approached several times in

different occasions for disposal of the

,  representation and the same have not been

disposed of till date.

contd.
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10.
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iii)

adnit this appdication, call for the records

Code 087 of the applicant and after that fresh

result may be declared by quashing the earlier

-8 =

Matters previously filed or pending with

That the applicant states that he has not filed

any application before this Tribunal or any other

;ﬁf

Hon'ble Court and no application is pending in

any Court.

-

cl)LAK.‘<hjov1ﬁ?¢wkw«/ Cb(gAEEF&A4)§

Relief sought @

It is therefore most respectfully prayed that
Your Lordships would be graciously pleasedto

and upon hearing the parties be pleased to

direct the respondents to re-examine and

scrukinized the answer script of Social Science

-

A P

result declared on 3. 6,2000.

N

Cost of the application.

Any other relief or reliefs to which the

application is entitled to as this Hon'ble

‘Tribunal may deem fit and proper.

INTERIM PRAYER :

The applicant prays for an interim order not

to give effect to the result of the All India

Secondary School Examination 2000 declared
on 3.6.2000. '

contd.
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13.

14.
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Particulars of Postal Order

Number of Postal order  :- 26 SOB7 46

‘Name of Issuing Post Office : G P O Guwshati.

4

A

Date of Isaspte of Postal Order :27% 10 2 0oq

" Post Office/which paysble  : Guwahati

Details of inc_i_g)_(_ :

List of Enclusures :

(1)
(2)

(3)

(4)

Index _
Appliceation
Annexure as per Index.

Postal Oxder.

Nne prrorea Nowsyan

contd... Verification,
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VERIFICATION

g —————

Iv Nripendra Narayan Choudhury, son of Late
Late . B N. Choweelhupby caste Hindu, resident of Bataghu]l,
PanJabarl, Guwahati - 37, in the dlstrict of Kamrup,
Assam, Jdo hereby verify shat the stgtements made from
paragraphs 1 to 6 and 8 to 14 are true to my peréonal
.knowledgé and beliéf_and the rests are my humble S ub-

mission before this Hon'bl e Tribunal and I have not

5qbressed any materials of fact as stated above.

uﬂ[fz»/oﬂﬂ“”L)L’“ \panLoifawv @VLVééﬂW“ﬂ‘

Signature



3. vhen ) o @ v b e e g @)
. For dates and lime of examination, please see DATE SHEET also.

R Ten B A wenfeld @ W - S W Yo ik aen wen 3 % 9w @ gn iy § witga A o wi B Hin W vegm e o
) .

The candidate must keep this admisslon card at the time of Examination and present on demand lo the Superintendent of Examination Cantre or dny other
werson authorised in this behatl,

3 frardl @ amde wx d s gu R A § when 30 8) o= v @ w4 wdandl @ waron: adien % A6 b R wrem + fyw By @ € o A 8
Carandale will be aliowod lo enpoar in the subject/course filled In by them In thair apptication forms and given agains! each name In tha list of candidates

- supplied K e centre, A cendndalye ordinarily allowed to appear in subjecls/courses other than those given in the list, .
‘ \q W .
i /1/&\ N ‘ -

f
~
A 7
A :
e |
S:No9 St Areatues g, feen |
’ Pramw =g, |
2 CENTRAL BOARD OF SECONDARY EDUCATION, DELHI :
3 Al.L. INDTA SUCONDARY  SCHOOL  EXAMINATION 2000 : \;
M) ga9 9 e el @ o 7 |
‘ ADMISSION CARD FOR REGULAR CANDIDATES |
\ \ (SHOULD BE PRESERVED BY THE CANDIDATE) ?
3w (37 1) T fafe - @ . - wien H% T )
Roll No. (in figures) 311 09?6 Date of Birth 21706784 School No. sez7 CentreNo. - 3579, ]
. R THIRTY ONE LA?\H TEN THOUSAND NIN' HUNDRED NINETY |
@ (Wi 4) Rolt No. (In words) .
‘ SIX ONLY
o I qdendl % 79 Candidate's ;\lame
‘ MRINAL. KUMAR CHOUIDHURY
- HTal ! A% Mother's Name _ o .
DIPTY CHOUDHURY ! !
o
fin % M Fathers Name l J
NR I PENDRA NARAYAN C HUUDHURY b
a\ﬁsﬁw%ﬁaﬁummgﬁmmtlof : -
, CLMAHAT 1 PUBL IC SCHOOL. PANJABARI GUWAHATI ]
Uﬂm by —Centra 5‘
) H INDUSTANT KENDRIYA VIDYALAYA &UHAHATI ASSAM ) o ?
) | mmmm*mmmamt to appoar in the sublects ghon below; I 4
4 e fag faw e ™ fim 7 wm .
' CODE SUBJECT DESCRIPTION { MEDIUM | PAPER © DATE ‘ TIME i
087 s0C1Al. SCIENCE "aa 1 03.03.2000 103130 AM |
001 ENGLISH COURSE~A | ... 1| 07.03.2000] ° 10130 Al B
] -~
084 SCIENCE WITH PRACY ... 1] 18.03,2000 10130 AM Y e
- 041 MATHEMATICS e 1.1 22.03.2000 10:30 AM
004 HINDI COURSE-~A e 1 27.03.20001 - 10130 AM
{
Rt : 1, wﬁmeﬁﬁﬁwmm&wmﬁmmaaﬁwﬁmgﬁﬁﬂummﬁmmﬁmaﬁl '
NOTE : Candidate must check all particulars caretully and corrections if any be brought to the notice of the '
school immediately :
'x: 2. T TS NurTRt ER1 BIE U4 gRIeR Wiedifed IR & A & ydened @ R o) )
‘ This card may be issued to the candidate after the attestation of photo and 5|gnature of tha candidate | :
‘by the princ:pat . : "
- A
. te : | IR
eroa £0maf 6‘, j‘u ’ ‘ l\/“ — e
ﬁ" peipal \ 1
‘ ic Scho®, s A i :
@“W‘MWXN m ~ Controltar of Examinations
whendl & e R Onwehati B e fn v |
| Full Signatures of the Candidate & amp ol lhe Schoc!) s, 7 Central Board of Seoondary Education
1__ (Notin BLOCK LETTERS) ~
feardt
NOTE .
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wRenffai & fore e

DIRECTIONS FOR CANDIDATES
TR w5 WA 98 e € o PR o F 15 1o el e R R W A3 B Fud A 1S TR A e 3R W o A wdendt @
e vl da oy S ) : .
The Examination Rall v:iil be v, vi. d 04 cach day 15 indnase before the tinie specified for the commencement of the examination. No candidate who
18 late by more than 14 e ol e adiuted. .
v wRendl & fe g iz trad o, R g S srgaia fan Qi udenfAd o s e ww ) Ao ailRd
A seat marked with hisien ot uniber will bre alluaed o cisch candidate. Candidates vl be required 1o find out and occupy thelr allotted seats.

o D e W o R il b B e e 8 ugel B DG ST G0 v & daaR digk o | {ad sendd o) fan 3:ufd drern

= wrfew 1 aft aird whardt adas § wa S e ¢ Ve ae® s ae ag @ T Wity ) w3 oF 79 SuRud vl afrerd oeh B¢ g
No candidate, without tL.* permission of the Officer u.chige, shall leave his/her seat o the Examination Hall untit the end of the examination. No
candidaté shall speak without permission. I it is necessary ior the candidate to communicata with the Supal. he/she shall stand up in his/her p!a“e and
the Officer incharge will see to his/her 1aquircments.

WE-T3 ¥ T W) e 9 1 waaws waened @ sie o e-yRae & (i Yo R Taea oal WE-9 ) waa aif w3 ke | qhenfifd t»‘: LR
B fraffa wur 3 Breet SR-Yfeaw 4 350 B8 N o S 8 Rra W Wik @adl o vE-v fed & 99w AT sy R & afdd
Before beginning hismer Paper, hefshe shail wrile on the tite page of histher_ answer book the subject and number of paper. IHe/She shall write hisher
Rolt No. on the space provided on the titls pge anu no where else in the answer book. He/She shall also write hister Roll No. on his/her question

- paper as soon as it is recaived by himvher,

¥ wdor & fere Bl e o Wea aft o wundl Iuv-yRu ur wﬂwme H ol S s ﬁ?&m  # wEer fey ity 2w o TR
Fev-ghtae ¢ w7 & wed

It & candidate virites hisiner Roll No. or puts any special mark in any part of the answer book {or drawing sheet elc.) other than the space provlded for
the purpose, he/she will rander himself/herself liable to have his/her Paper cancelled.

vl T B W R IE-gaet v sfteid @ die & wd el v & vea-va g A R B :

On 'the expiry of time the answer book must b handed over 10 the Officar Incharge even though the candidate may not have answered aﬁy partof tha’
papor.

el omen B, drtor, Wit AR €@ e vk afise | Ried m\' Warm vy auiw mm wearer 3w e ik fasg owd B ﬁt‘ﬁs W

& foreh on wwd ¥ 1 R 3ty e B Rl A foed @ sl w@ )

Candidates are required to bring their own pen, balipen, pencil and ink. Only royal blu or biue black ink Is to be used, except that red ink may be used
for writing heudings in the anzwars. No ofher ink 1s permissitio, ‘
el & wer gl @ & o SoR-gRumd 4 Bl A R ‘v'(d G wifke 19d @ odendl wav yRaer & W v 2§ !ﬂ#m _ i
Answors ghall ba written In the Answer-Book supplwd to 1ho vandidato and on both sides of paper. No candidate shall tear out a joaf from the an'wér
book.

Tlen B R GO H Vet w0l b1 T B v quuit v 2 whenel aders g aden B % Proves R wA |

Smoking is strictly prohibitag st the Examination Centro. Candidate found doing so during tho course of axaminatlon
shall be liable to be expclled trom Examination Centre by the Superintendent.

- Pt 9 R o e 0 ol G ) adendt 3 wag ¥ ug waan ordm R gad s wmerh T wam R ¥ ol s o <g B @ ol e

e wdane W Rom Sndien i W5 w did B e ven § A3 O Ry wivey A s o g )

* A candidate found guilty of any of tne toffowing shall be deemed used unfair means and his/her examination shall be liable to be cancelied and regult

I OGRS i N aic-Oie T 3 o wbod B wird) m:eu ARl

withheld. He/sha may further be dubutred from eppuaiing at any examination of the Board for a perlod upto 5 years,
Lo e & wfiss 89 3 fom a@dgm ynd o aerd facor 341y
"Wrong statement in the application form in order to get adivission to the examination.

[

B SorR-gfers 3 0 oo 4l G6na 6 an o s~ 9gat a1 004 sifod Boi ) a3 & R AuiRa wam & sfife s off s +f R

- e ek
Wriling nama o putling signatures or any other mark in the answer-book which disclose in any way identity of the candi dales Roll No. Is to be
i written in the spacc providod for it, nowdere else.
B geaw (qwnd), fowfnl, v awhan @ wefua o s fied gerd sl e e
Having in possession uok(s), notes, papers or any other copying material connected with the examinatioln.
. when & drm s ) Reaa o @ AT R A B T T
Receiving or giving nssistane diectly or inditectly or cuping in any form during the course of examination.
Vo TR AR A U I YR, - Rl @ S gt S g S /9 Sren a 9ar g w e 0 g £ @ hagd
Smuggling In or oul o1 s chunnaticn hall answer-book, question paper elc. and tearing lealfleaves form the answer- book or tampedng with the
answer-Dook in &y we
vi. ‘wmr-yfam ¥ @ 93w 37§ aRre @ s W @ wm e
Using abusive o1 uuwwunu language in the answer book or 3t the examination centre.
vil. 7hen § S v w3 v o= wita @ da BT uden e ' . :
,  Impersonationi.e. seiding some other person to take the examination. N ' \

[ .. b

VATl R w3 oz s el @ g uferas T v A P R 3ra df B e | ‘ oy

}

Communicating either directly with examiner or anyother person connected with the examination with the object o! undu!y lnfluencmg hlmlher in-

any way. . . § A ,.-\‘ Juai. ”
Tempering the certiticate/statement of marks elc. or {orging any body's Stgnalures '

x Mwmmmmamwmﬁmmw@'ma%fhvaﬁﬂgqumuwmm :
“Any other typa of misconduct of a serous naturd or a deliborate frgvious arrangement to choat in the examingtion.

e M FOR-GRRTE R B YR & B0 Bl @ R o o Ry

12.

11,

. Writing quastions or answers on eny paper other than the answor-book/supplementary answer-book, ™ ** ~ e

e g P e/ s aw /Al @ @ v @ v S IR R T ghaftd @ aerh & T & .

Candidate can be physically vearched by the Supdt /lnvigilator/inspectors deputed by the Board before or during the course of examination at any
time,

¥4 WA O & b oo ) Rl X bR oeieres A ol @ 200 S0 B Yndi ay AR ok ol Rrd ey e 9 wam o Aty s R
o S R T g gl ufa B wwd &1 o ikl oo a8 e Wt g T wRe-wE 9 wdie e el

# this admission card is lost, duplicale copy of it cun by oblalnad from the oftice of the Bourd on payment of Rs. 20/ by submitting the prescribed
application form obtainable from Centre Supdt. or Board's Office whuch should be du'y furwarded by the head of the msntuhon concsrned.

. The Admission Card sinuld be pn.auwuu till Marks Statement/Quaptying Ceititicite is lsuued.
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Pk ALL IHDIA  SECONDARY SCHOOL EXAMINATION, 2000 ,
| AT Name MRIMAL KUMAR CHOUBHURY ITHEAH RollNo. 2110994 - . §
} AT T A Mother's Name BIPTY CHRUGHURY ' . i
e o1 A Father's Name MRIPENDRA MARAYAMN CHOUDHURY S
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: 041 | MATHEMATICS | 027 [ xxx |097 |MIMETY SEVENM ALl
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The Grades have boen awarded on @ Nine-Point scale in tho subjocts
of external oxamination as follows :- ’

- S
A1
T2 :
A2 :
.1
B-1:
#.2:
B-2 :
B
C-1:
a2
C2:
1
D1
-2
D2:

wlp 1/8 It ulenlda @ e
Top 1/8th of the passod candidates
wearary, 1/8 I adenfddl & e
Next 1/8th of the passed candidatas
AT 1/8 I8 adenfda @ fg
Noxi 1/8th of the passed candidates
Teawrg 1/8 I qfenfdd & R
Next 1/8th of the passed candidates
Fearard, 1/8 Ied udenfdal & fog
Noxt 1/8th of the passed candidatos
wearamy 178 Filof oDufid @ fe”
Next 1/8th of the passed candidates
Fravang 1/6 Il wfenfdal & fag
Noxi 1/8th of tho passed candidates

weavar 1/8 Il whenfidl & R

]

B
2. (w) W@ e & v R X s w 100 ¥, ¥R wdmmeTS

(a)

Noxt 1/81h of the passed candidatos
STyl wRenfiia B fae
Failed Candidates

& e Rrvrr g A st 3w 75 1 v e A 3@ 0
= g T A T 33% 3w m A3 -2 wE v §o
Maximum marks for each subject of extérnal examination are 100

_except in the case of Scionce without practical for which maximum

marks are 75. Minimum pass marks in each subjoct are 33% or
Gmdo D-2.

() wd srpwa, e - fhen st s oo wmew Rient w1 Rareal

()

v eatew v e 81 v Rl ¥ v, Freffte R

e gt ¥ i) ondf R Proma o B e

Fim sz /oo Roen @ Roiid W sidds
e & faed ¥ uz ww :
Wark Experience, Ant Education and Physical and Health Education
aro 10 bo assossod Internatly by the schools and achicvements in
these subjacts would be feflocted in the CERTIFICATE OF
SCHOOL-BASED EVALUATION to bo lssuod by the school. Private/
Potrachar/Adull Schoo! Candidates are exompted from subjoci(s)
of intarnal nssessmont,

<

3.(=w)

* wasa wiea T 3R 9w e ® Rl A sugw A R

(a)

(w)

)

, (@)
{c)

o2 n@rnd a1 i A 2 A afen I A B R s
R (s afandt e i ot Pl A ww R vy A

Fept 33% 3w a1 By N - 2 owvg greA w2y

To pass tho oxamination, a condidate must obtain atleast Grade O in
all subjocts of intomal assessment unless the candidate is exempled
and 33% marks or Grado D-2 in éach of tha five subjects of extemel
oxamination as por schemo of stuties.

st R 3% ar R & mad % Frefifr wazs amp
o2 Rl o s ¥ Seghid ) ten 3 A« afite g
& w9 % o) gl v @ www B org W B W
frodt & SR /R X A ¢ v Fwea

In respect of candidales offering an additional subject, the following
norms shall apply. '
Alanguagoofiosad as an addiions! subject may roplaco nlanguege |
In the ovont of a candidete failing in tho same provided after
toplacamont the candidatn has English/Hindt as one of tho
languages. ’

o v A W A 23w e 8 R smem

No overall divisiorvdistinclion/aggregate is awarded.

4. B TRenfil A que when ¥ e 76 wow 8, 3 when X s

o s wh A on e g @ wQend] s st v Prova
2 T 3 T derd PR wrh § o Sk us W
Wamwmmmmmmmm&mﬁ‘mﬁt
@ ¥R oBend X s g v i g wlten ¥ T8 www -
2 3 ar 3@ wen A ¥ ¥ A TER wen w2 WA IR

Candidatos withoul being registerad for comparimont examination will not
be allowed to appear-at the examination. Schoot candidates should send
thoir application through schaot and privala candidatas direct within 15
days of doclaration of rasults on the proscribod form alongwith the fee. In
¢nso a candidata not rogisterad for the compartment examination appears,
his examination will be canceted.

5. 9 gro @ f afen 3 23 Qe sk s B wwn o fre e
AR R wafirm A v @ W A wder - o3 Rerd wqen
ol AP DA ) AR A 30 R R et oA 100/ TR B
e WA :

Acandidato who has appoeared al an examination coriducted by the Board

moy

apply 1o tha Rogiona! Ollicer concorned for vorification of his/her

marks. Such an application must be sent by the candidafe with a foe of
Rs. 100/- pot subjoct within 30 days trom tho dato of deciarétion of rosulta,

at
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_ Annexure = C
To 19622000

The Controller of Examinations,
Central Board of Secondary Education,

New Delhi.

Subject ~ t- Prayer for recheck and retotal of marks
2 of answer script of Social Science.

Reference :- Roll No.3110996, School No.5027,
Cmtre NO_Q 35790

Sir,

Most respectfully I beg to state that the
“markes I -secured 56 in Social Science, Code 087 and
was placed positional grade'B2 which is beyond my
expectation. I did well in Social Science and therefore

it is now required to re-examine, recheck 2nd retotal

the marks in Social Science.

It is therefoie mést respectfully prayed
that Your Honour would be pléased to
re-examine, re-check and retofalvthe
marks in examination of Socidl Science
and fresh result may be declared by
cancelling the earlier result declared

in June 2000-

Yours faithfully,:

( Sri Mrinal Kumar Choudhury)
Son of Nripendra Narayan
Choudhury, '

Roll No.311099%, School No.5027,
Cen'tre N0035790




